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9. It is observed that this Adjudicating Authority has extended the
CIRP period of the Corporate Debtor for a period of 60 days beyond
03.12.2025 vide its Order dated 10,12.2025 In IA{IBC)/414/2025; for a
further period of 30 days with effect from 01.02.2026 vide its Order dated
06.02.2026 in IA{IBC)YE1/2026; by 30 days from 03.03.2026 vide Its
Order dated 06.04.2026 in IA{IBCY107/2026 and 10 days from
02.04.2026 1o 11.04.2028 vide its Order dated 21.04.2026 in
IAIBC)149/2026. Since the present IA has been filed on 11.04. 2026, It

needs to be adjudicated in terms of Section 33(2) of the Code.

10. [tis noted that in view of the rejection of all Resolution Plans and in
the absence of any approved Resolution Plan within the stipulated
timeline, the CoC in its 11" meeting held on 26.03.2026, resolved to
initiate liquidation of the Corporate Debtor in accordance the provisions
of the IBC and passed the following Resolutions with 100% voting share.
The relevant extracts of the Agenda ltem 6 and voling results on the

resolutions are reproducad below:
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mummﬂthnawninhmmﬂﬂmtﬂmmmmﬂhumnﬁiﬂaﬁiﬂ‘
Registration No: TBBI/TPA-002/IP-N00306/2017-18/ 10864 as the Liquidator of
the Carporate Debtor, subject to spprovel of the Hon'ble National Company Law
Tribunal.”

t was fiurther noted that Smt. Ramanathan Bhuvaneshwari has agreed that her
remunerationfee skall be fixed by the Stakeholders' Consultation Committee
BCCY in its first meefing, in sccordance with the applicable provisions of the
Insnlvency and Bankruptey Code, 2016 and the relevant regulations.

The Resolution Professional informed the members that Smt. Ramanathan
Bhuvaneshwari has provided her written consent to act 28 the Liquidator of the
Corparate Debtor, subject to approval of the Hon'ble Adjudicating Anthority.

Resolution Mo.3 — Fimtion of Liguidatar Fee (Regulation 39D)

"RESOLVED THAT pursuant to Regulation 39D of the CIRP Regulations, the
Committes of Creditors berehy approves the fee payable to the Liguidator during
the liquidation process as fllows:

Liquidator Fee: Will be fived in the First CC meeting,

Expeases to be treated as Liguidation Cost.

*and the same shall form part of liquidation cost as defined under the [nsolveacy
' and Banlkruptey Code, 2016."

Resolution o4 — Estimation of Ligaldation Cost (Regulation 398)

"RESOLVED THAT pursuant to Regulation 398 of CIRP Regulations, the
' Committes of Creditors hereby makes the best estimate of the amount required
to meet the liquidation costs, incleding Liguidater fee, public announcement,
valoation, security, lepal expenscs and other louidation cxpenses, &t aooals
and the same is approved.”

The Resolution Professional informed the members that the best estimate of the
, amenunt required to meet the liqudation costs, including but not hoited to
Liguidator's fee, public announcement expenses, valuation charpes, security
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ewpenses, logel costs, and other incidental lguidabien expenses, ls
approxdmately T10,00,000/- [Rupees Ten Lakhs enly).

Tt was Sarther noted that the actual liquidation costs may wary depending on the
r@qﬁmﬂﬂnmﬂt&:ﬂ:ﬁauﬂmmrbﬂﬁwﬂnﬁmmﬂmﬁh
expenses ehall be subject to approval by the Stkebolders’ Consultation
Committes [SCC),

The sale Financial Creditor has expressed its consent (o eontribute towards the
Tiguidation costs, o and when required, to ensure the smonth condoect of the

liguidation process,

Resolution e.5 — Contribntion tewards Liguidntion Cest (if roquired undey
Repg 398

SRESNLVED THAT the Committes of Creditors bereby decides that the
Beuidaticn coat shall be met from the available cash balance of the Corparate
Dehtor / OR by contribution from fnancinl ereditor, subject to adjustment from
realization during ligunidation.”

Hesolotlon Mo 6 — Asseasmont of Compromise [ Armangement (Regolation
208EA]

"RESOLVED THAT parmant to Regnlation 39BA of the CIRP Regulations, the
Committes of Creditors has considered the possibility of compromise or
carranpemeat under Section 230 of the Compenies Act, 2013, and after
discusasion, the Committec nf Creditors resolies that:

The Committes of Creditors is of the opinfon that compromise or arrengement
;may be preplored during loquidation in aconcdancs with Jaw.”

:'En.nnl'n.ﬂ.u.- Ho.7 — Bocommendoibon for Liguidaton [Hain Ressintion)

| “RESOLVED THAT pursuant to Section 33(2) of the nsclvency and Banlaupboy
Code, 2016 read with CTRP Repulstions, the Committes of Creditors, after due
deliberntions and upen noting that no viable Resoluticn Plan hoas been approved
by the Committee of Oreditors within the CIRP pordod, hersby sesolves to
tiepzldate Hhe Corpoeate Debtor namely M/s. Vyahoasvi Splees LLP, and further
authorizes the Resshtion Professional to file necessary application before the
Hon'ble Hations] Company Law Tribunal, Amaravat Bench, for passing an arder
of lquidation under the provisions of the Insolvency and Bankruptcy Code,
2016.7

Resalation 8 — Pending Applications to be pursoed by Lignidator: -

"RESOLVED THAT all pending applications, if any, shall be pursued by the

Ligpuidarer in accondance with the poovisions of the Inselvency and Bankmopley
Code, 2016.°
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11, As per Resolution No, 1 of the 12" meeting of the CoC held on
16.07.20286, the CoC, in order to ensure compliance with the amended
provisions of the Code, recommended Mr. Golla Ramakantha Rao,
Insolvency Professional (Registration No.  IBBUIPA-D03/ICAI-N-
(310/2020-21/ 13364) for appointment as the Liquidator of the Corporate
Debtor, with 100% voting share. The relevan! extracts of the and voling

results on the resolution are reproduced below:

Actardingly, afler dite conasideration of the gualificatons, cligibdlity amd
registrathion of the Ineslvensy Profearbonal, the Coammiitec af Craditors
resolved to recommend the pppalintment of Shel Oolln Ramaliargthn Rads,
Il'lml.\lﬂ'l.'].ﬂjr Professionnl (Reglapration Na. IEETJIPH-IJD\S,,F[E‘.A‘I—H-{!I.‘&II 0 ) ao20-
21/13304), as the Liguldator of the Corporate Debior, in terms of U
provisiona of the Inwohvency and Hankraprey Codo, 2010, an amended by che
Insoleney and Banbrupley Oode (Amendmant] Act, 2006, and the applionbls
regitlafiong armed thareandar. All marfar reeohetHane and meoommandationn
pansod by the Commiites of Crediters proposing the nama of any Insclvancy
Frofassional for appoiniment as the Liguidater of the Corparato Dabior sace

horeby withdrawn, supsrseded and shinll seond cancodled wsdlth Brmerediate
[E3ee—— 1

The Comrmities furthor autherised the Resolutien Professional te place the
nforaenid recionmendation before the Hen'ble Mational Campany  Law
'1'-=|'h1-r-ui-;. Acnmimvabl Bench, by flling an approprinte memo in enmplil.m:—n
with the directicns of the Hoble Tribunal, whils malking it olear thot che
appalntmont of $hri Golin Ramalmntha Rao ns Liguidabes ahall ba sabject bo
i approval ef thn Honbie Mational Company Law Tribumnsl.
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12. The name of Mr. Golla Ramakantha Rao s reflected in the IBBI
panel of Insolvency Professional for the period 01.07.2026 1o 31.12.2026
for East Zone for appointment as Liquidator in a liquidation process under

Section 34(6) of the Code and the RP along with his Memo dated
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